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ITEM NO.27 COURT NO.13 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal) No(s). 52/2024
VEERU Petitioner(s)
VERSUS
STATE OF UTTAR PRADESH Respondent(s)

(FOR ADMISSION and IA No.27438/2024-GRANT OF INTERIM RELIEF and IA
No.27437/2024-EXEMPTION FROM FILING O.T. )

Date : 09-02-2024 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE C.T. RAVIKUMAR
HON'BLE MR. JUSTICE RAJESH BINDAL

For Petitioner(s) Mr. Abhinav Ramkrishna, AOR
Ms. Samina Thakur, Adv.
Ms. Anjali Chauhan, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

This writ petition is filed seeking the following relief:-

“Issue an appropriate writ, order or direction expediting

the disposal of the bail application in Criminal Appeal No.

3094/2020, titled ‘Veeru vs. State of U.P.'".

This Court has, time and again, stated and reiterated that
High Courts are not subordinate Courts of the Supreme Court of
India. In that view of the matter, there cannot be any doubt with
respect to the fact that the prayer made in the writ petition
cannot be entertained in this writ petition. There 1is nothing in
this writ petition which would reveal that the petitioner, who is a

convict for the offence under Section 376, IPC and Section 6 of the
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oy D). Act, has taken appropriate steps to get the application for
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rafdelil posted for early hearing after it was adjourned on earlier
occasions.

If the petitioner is aggrieved by the delay in consideration
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of his application for bail, he has to take recourse to appropriate

steps before the High Court. With this observation and liberty,
the writ petition is dismissed.

(DR. NAVEEN RAWAL)

(MATHEW ABRAHAM)
ASTT. REGISTRAR-cum-PS

COURT MASTER (NSH)
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